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CALLING ATTENTION TO
MATTERS OF URGENT PUBLIC
IMPORTANCE

(i) REFORTED DEATH OF THREE PERSONS
IN A LUDHIANA VILLAGE DUE TO A
BOME DRPPED FROM A PLANE

Mr. Speaker: 1 have received seve-
ra] calling attention notices about
the statement regarding Sheikh
Abdullah’s arrest and other matlers
connected therewith. The Home
Minister is going to make a stalement
at 5 o'clock?

The Minister of Flome Afaiis (Shri
Nanda): Yes, Sir. That will enable
me to consider the developments dur-
ing the period of the day and there-
after if there is any new information,
give it to the House,

Mr, Speaker: He will
statement at 5 o'clock.

malke the

Shri Hem Barua (Gauhati): On
Saturday, he made a statement in the
Rajya Sabha. Why not make a state-
ment here now? We are very anxious
to hear him.

Mr. Speaker: He says ‘that the
developments that take place during
the day also may be included in that.
Ordinarily, if there is a calling atten-
tion notice, the Minister is allowed
to say that he would answer it at
such and such time. He can duv that
and the House gives that time ordi-
narily. The rules also allow that.

There is a second calling attention
notice by Shri Buta Singh. He 1is
not there. Shri Gulshan, Shri
Kachhavaiya, Shri Kapur Singh.

Shri Kapur Singh (Ludhiana): 1
have not got a copy of it. It has not
been supplied to me nor ig it there
on the agenda paper.
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Mr. Speaker: I will read it:

“I call the attention of the
Minister of Defence to the fnl-
lowing matter of urgent pubiic

importance and I reguest tnat he

may make a statement thereon:
The reported death of 3 persons
in wvillage Jangpura near

Ludhiana on account of a
bomb thrown from a plane.”

The Minister of Defence (Shri ¥. B.
Chavan): T have not got the precise
facts, because this was brought to my
notice just a few minutes back 1
will pet the precise facts and make a
statement tomorrow,

Mr. Speaker: 1 have received a very
strong letter from Mr, Kapur Singh
that this is not one incident, but
there have been three cases, 1 have
sent that letter already to him. He
may look into it, so that he may be
able to give all the information.

Shri Y B. Chavan: I shall do so,
Sir. (Interruptions).

Shri Alvares (Panjim): 1 have

given a notice. ...
Mr. Speaker: No other notice now.
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‘CERTTIFIED AccOoUNTS oF ONGC anp
BTATEMENT EXPLAINING REASONS FOR
DELAY IN LAYING THE PAPERS

The Minister of Petroleum and
Chemicals (Shri Humayun Kuabir): I
beg to lay on the Table a copy of
each of the following papers.

(i) Certifled Accounts of the 0il
and Natural Gas Commisslon
for the year 1962-63 tugether
with the Audit Report lhere-
on, under sub-section i4) of
section 22 of the Oil and
Natural Gas Commission Aot,
1959, [Placed in Library,
see No. LT-4378/65].

Statement explaining the
reasons for delay in laying
the above paper. [Placed in
Library, see No. LT-4378/65].

T i

GOVERNMENT ACTION ‘ON ASSURANCES,
PROMISES, UNDERTAKINGS, ETC.

The Minister of Communications
and Parliamentary Affairs (Shri Salya
Narayan Sinha): I beg to lay un the
Table the following statements show-
ing the action taken by the lovern-
ment on various assurances, premises
und undertakings given by Ministers
during the wvarious sessions of Third
Lok Sabha:

(i) Supplementary Stalement
No. I.—Eleventh Session, 1365,

(ij) Supplementary Stateirent
No. V.—Tenth Sessinn, 1064.

{iii) Supplementary Statement
No. VII.—Ninth Session, 1v64.
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(iv) Supplementary Statemoent
No. XIL—Seventh Sessicn,
1064,

(v) Supp'ementary Stetement
No. XIV.—Sixth Sessior., 19£3.
[Placed in Library, see No.
LT-4379/65 to 4383|65]

MNOTIFICATIONS UNDER MINES ACT ETC.
Shrl Dinen Bhattacharya (Seram-
pore): The Labour Minister assured
the House that he will introduce the
Bonus Bill. What about thal?

Mr. Speaker: That has ben answer-
ed already on Friday,
Shri §. M, Banerjee (Kanpur): Pre-

viously some assurance wais given ty
the Defence Minister and the Minis-

ter of Defence Production, Shkri
Thomas, regarding Governmenl's
action to be taken on the retrench-

ment notices served on employees of
EME workshops. I understand that
these notices have been wi'"drawn.
It was a very solemn assurance tnat
has been fulfilled. May I raquest the
Minister of Parliamentary Aifaiwrs {0
direct the Defence Minister 10 make
a statement on that?

Mr. Speaker: If the assurance. ...

Shri §. M. Banerjee: Tomorrow is
the last day. That is why I am tell-
ing you,

Mr, Speaker: If the Minister warnts
to make a statement, he mignht do it
by tomorrow.

The Minister of Labour and Em-
ployment (Shri D. Sanjivayya): Sir,
I beg to lay on the Table:

(1) a copy each of the [followiug
Notifications under sub-section (7) of
section 59 of the Mines Act, 1052:

(i) The Mines (Amendment)
Rulss, 1965, publizncd in
Notification No. G.5H. 239
dated the 13th February,
1965.

(ii) The Coal Mines Pit-head Bath
(Amendment) Rules, 1965,

published in Notification No.
GSR, 260 dated the 20th
February, 1965.



